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SHRI CHINTAMANI PANIGRAHI:
We are happy that the Hon. Minister
has said categorically that they are
not going to relax whatever little curbs
there are at present on the remunera-
tion of the Directors of the company.
But I would like to know from the Hon.
Minister, since the remuneration ranges
between Rs. 5.000/- and 11,000/-, the
minimum being Rs. 5,000 and the maxi-

‘*mum being Rs, 11,000 per month, how
many companies are actually paying
the minimum of Rs. 5.000 and how
many are paying the maximum of Rs.
11,000. Has any census bcen taken
in this regard?

MR. SPEAKER: Have you got that
information?

SHR] H R  GOKHALE: 1 cannot

glve the exact number,

aroirg fefa weem
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THE MINISTER OF LAW, JUSTICE
AND ,COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) The Indian

Law !nsmuta. New Delhi, is a private
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body and registered under the So-
cieties Registration Act (Act of XXI
1868) was sot up on 27th December,
1956, to cultivate the science of law,
to promote advanced studies and re-
searrh in law, to promote reform in
the administration of justice and law
80 as to suit the social, economic and
other needs of the Indian people, to
promote systematization of law, to en-
courage and conduct investigations in
legal and allieq flelds to improve
legal education, to impart instruc-
tions in law, and to publish studies,
books periodicals, etc.

During the years 1973-74, 1974-78
and 1975-76 the Governmeng of India
has given a total Grant-in-aid of
Rs. 17.00.000/.

(b) Yes, Sir.

(¢) The Review Committee has sub-
mitted its Report to the Government
which is under consideration.

A statemeny showing main recom-
mendations of the Review Committee
is sttached.

Statement

The main recommendations of the
Review Corntittec on the Indian
Law Institute are:—

1. The Indian Law Institute should
devise its programme of re-
rearch and determine priorities.

2 A Rescarch Committee of about
ten Members, consisting of
some jurists, some Supreme
Court/High Court Judges, Dean
of Faculty of Law (Delhi Uni-
versity) and if possible some
Professors from nearby Uni-
versities, should be set up.

The minimum qualification for
all the research posts should
be at least Ph.D. in Law.

4. An Editorial Committee, con-
: sisting of (i) a Judge of the
Supreme Court or a Huh Court,
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(ii) a member of the Bar,
(lii) a member of Law Faculty,
Delhi University and (iv) the
Director of the Institute, should
be set up to lay down guide-
lines and evolve a policy in the
matter of acceptance of articles
for the quarterly Journal.

3. There should be a separate Edi-
toria] Committee for the An-
nual Survey.

8. The Index to Indian Legal Perio-~
dicals should be continued to
be published.

7. The Diploma Courses, conduct-
ed by the Institute, shou!d be
continued.

8 There should be a Seminar Com-
mittee headed by a Judge of
the Supreme Court or a High
Court, consisting of the Direc-
tor of the Institute ang Dean,
Faculty of Law, Delhi Uni-
versity, to determine the sub-
ject and planning and the in-
vitees to the Seminars,

9. Lectures by eminent jurists etc,
both from India and abroad,
should continue to be arranged.

10. The Inetitute should make suit-
able structural changes in the
Governing Council and the
Executive Committee so as to
be eflective in the management
of the affairs of the Institute,

11, All issues concerning finances
should be referable for advice
to @ Fmence Sub-Committee
assisted by an expert appoint-
«ed by the Executive Committee
on nomination by Ministry of
Finnnce, before the Executive
Committee takes a decision.

12, Self contained, Rules, Regula-
tions, genera] conditions of
service and the pay scales of
the Research and other staff,
should be framed, and applied
to all employees.
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13. The annual grant-in-aid from
the Government should be
within the ceiling of Rs. 6,00,000
(Rupees six lakhs) to be uti-
lised in accordance with the
conditiors of the grant and
other conditiong required
under the General Financial
Rules or other Rules or orders
of the Government.
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P



31 Oral Answers

SHRI H. R, GOKHALE: The Com-
mittee is headed by the Chief Justice
of India, ex-officio, and with it are
associated other people like the At-
torney-General and the Law Minister,
both of them ex-officio; there are
other aenior people also. The neces-
sity for the appointment of the Com-
mittee was not felt in any particular
year. It has been a general practice.
Since Government gives grants of a
substantial nature, a review should
be made periodicelly of the working
of the Institute, and that is how a
Committee comes to be appointed
periodically, Therefore, there was
no particular reason in that parti-
cular year for doing so. That Com-
mittee has given certain suggestions
which are now given to the Members
—the main recommendations. With
regard to achievements, all that 1
can say is that, from time to time,
they: have been publishing reviews,
articles and some full-fledged publi-
cations relating to questions of law
and other allied matters. Their jour-
nal is coming out regularly, Not only
that, at thc end of the year, they also
bring out a comprehensive review of
the development of law in the coun-
try during the yvear covered by that
review, They hold seminars and dis-
cussions where very important people
are invited to address the Members
of the Institute and outsiders. Gen-
erally, I can sayv, they have been do-
ing useful work so far as develop-
ment of law is concerned.

SHRI M. C. DAGA: The Review
Committee has made this recommen-
dation in S. No. 10:

“The Institute should make suit-
able structural changes in the
Governing Council and the Execu-
tive Committee s0 as to be effec-
tive in the management of the
affairs of the Institute.”

I would like to know whether it hau
been implemented or it is going to
be implemented and if so, by wha.
time,
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SHRI H. R. GOKHALE: It has not
been implemented. As I saig earlier,
it is not a government body, jt is a
body registered under the Socleties
Registration Act. But Government
comes into the picture because Gov-
ernment pays something substantial
to the Institute. All these are dis-
cussed at various levels with the Ins-
titute and suggestions are made to
the Institute to take into account the
recommendations of the Review Com-_
mittee. As yet, no final decision on
any of these recommendations has
been taken. But I am quite sure
that the office-bearers of the Institute
and the Government, together, will
find a way of implementing as many
of the recommendations as are possi-
ble of implementation.

SHRI DINESH CHANDRA GO-
SWAMI: Reccmmendations No. 11
and 13 of the Committee deal with
fmance. Recommendation No. 13
reads as follows:—

“The annual grant-in-aid from
the Government should be within
the ceiling of Rs. 6,00,000.00
(Rupees six lakhs) to be utilised in
accordance with the conditions of
the grant and other conditions re-
quired under the General Financial
Rules or other Rules or orders of
the Government.”

May I know from the hon.
whether this recommendation has
been made in view of the facy that,
uptil now, the Institute has not spent
the money in accordance with the
conditions of the grant and other
conditions as required under the
rules, and if so, what steps Govern-
ment js taking now to expedite ful-
filment ¢f recommendations Nos. 11
and 13. Both of them relate to finance
and Governmeng is giving a subs-
tantia] amount to this Institute.

SHRI H. R. GOKHALE: I do not
think, the intention of these recom-
mendations, particularly recommen-
dation No. 13, is that the Institute
Lad not been functioning in accord-
ance with the requirement of their

Minister
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asbjectives and as such this recom-
mendation was made. But the re-
commendativn is understandable be-
cause it says that when you give
grant-in-ald to the Institute—and the
grant-in-aid should not be more
than six lakhs—there should be some
kind of an inbuilt method of con-
trolling the actual working of the
Institute 10 see that the money given
by the Government is properly spent.
It is a good suggestion and it would
receive the attention of the Govern-
ment.

SHRI D. K. PANDA: In view of
the present needs of the country, I
would like to know whether the Law
Institute has been depending: upon
the study of books of the colonial
past alone, or any socialistic law has
been studied and provisions made
accordingly, This is included in their
functions also.

SHRI H. R. GOKHALE: The hon.
Member has referred ‘to the colonial
past. All that I can say is that they
take into accouny the socio-economic
necessities of the time and by the
very objectives of the Institute they
are required to depart frym the
colonial heritage and make recom-
mendations accordingly.
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